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FT.3M. 1677 (H).— FealT TR A, T g Aferf=aw, 1956 (1956 =T 48) (orer zaw zae
TET I<h ATSTAAT gl TAT &) il 1T 3F il ITATT (1) o T AT AT T AT T & G2 T dad
ST TSI AT T ATER=T AT F1.377. 5668 qTr@ 08/12/2025, ST AT & TSI, STETLTIT, ST
Il, gve 3, ITET (i) H THIAT AT T2 off, FRT FAlew T F =g o & NH4 F AT, 189 &
.. 260 TF = LT TSAE 6 FAIT (FTSTHRA / A A HT 9T, SAT(R), AL, TIFeT T TATAT 6
oI 39 ATER=AT & SUTag AqgHAT § AT G FT ST FT % I 9T T =TT T AT ;

T Ffoh, 3T ATARLAAT T T "T STH AT AT (SRS 3Fe) S "R (Fe 3 )
H—a1 et 23.12.2025 F—37h AT i T 3A % 3T-GT (3) F qgd TRITd FhaT 73T T;

SR FETH TTTErRTLT il €T 3-TT o dgd 1AL AT 917 g2 &, e 9% o= o mm § i s9&r

3T = T Raee BT =,

ST HETH ITTERTE F 3 SIS HIH il 9Ter 39 il STLTIT (1) F TTAL |, Fweal T TEHTL Rl a1
IR

qA: AT, el TLHRTT, TAT ITIAFTT T 3h RATE 9T T ST U2 ¥ IF ATAAH T &7 39
T ITETT (1) BT T&T ATRAT T TTNT FLd g, g FTIUIT FIAT g 196 Sh AT § A RS IH T QA<
ST o forT st e ST =R

2369 GI/2026 (1)
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ST T, Frald TLHIY, I ATAHIH o0l 1T 3T T ITLTIT (2) F ATHALIT | T TN FLAT g o6
TH ATIGAAT o TSI § TR T, I ATLAT | AHGE JH a9t Aeaa i § 6 grhe arcdivas 9 9
Feal T gea § [Afga gr Srust |
EEvl

Fetesh T o Rt o # NH4 % f6.3ft. 189 & fan.+ft. 260 ¥ forg s it s areft s=mr afga
sraET HX=AT R fa)

[T 67 AT Ftew I frer 1 A1 Rt |
EATE] g ger | wr R | g Ryl | g sraees | qE Raag
e T (TFRITH) AT HT ATH
L 1] 2 L3 | 4 | 5 I 6 |
[T T AT Rt |
FTer 6T AT FeeTg |
1 116/12 ot e 0.202|[rrfve zaew/ar

EEEIERERIH
THTAT ST /30 A<

E Eg 1
et St ve/er
e FIETAAT, HEALT
=T TH/e e

116/12

2 116/5 IBEl LUIET RS 0.0404|[FTTeaT UHy/aT a5
e T, foreaTaT

EEEIEL
IRAEIE:AH

[EERIERIRECAS
EUEIRR AT
RELERIED
foroeaTHT, gereuT
/3T TS TAFT,
HAFAT ST/
EEIEREEl

116/5

Totall| 0.2424|| |
[%7. &. 3278/3A/3D]
o ST, Aaers

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 1st April, 2026

S.0. 1677(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, No.S.0.5668 Dated:08/12/2025, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter
referred to as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule
annexed to the said notification for building (widening/Six-laning, etc.), maintenance, management and operation
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of National Highway No:48(Old NH-4) in the stretch of land from Km.189 to Km. 260 in the district of
CHITRADURGA in the state of KARNATAKA.

And whereas the substance of the said notification has been published in "The Times of India" English Daily
and in "Vijayavani" Kannada Daily, both dated:23.12.2025, under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the National Highway
No:48(0ld NH-4) in the stretch of land from Km.189 to Km.260 in the district of CHITRADURGA in the state
of KARNATAKA.

State: KARNATAKA ||District: CHITRADURGA

SIL No. Survey/Plot Type of Land ||[Nature of Land Area Name of Land
Number (in Hectares)|| Owner/Interested
Person

Lt | 2 L3 4 | 5 I 6 |
|Taluk: Chitradurga |
|Village: Mallapura |

1 116/12 Private (Dry ) ||Agriculture 0.202(|Lakshmidevi W/o
Late Doddapalaiah,
Shamala D D/o Late
Doddapalaiah,
Thippeswamy D S/o
Late Doddapalaiah,
Mahantesh D S/o Late
Doddapalaiah

116/12

2 116/5 Private (Dry ) ||Agriculture 0.0404|(Nagappa S/o Tayi
Malamma,
Thippamma w/o
Thippeswamy,
Vijayakumari T D/o
Thippeswamy, Sunil
S/o Thippeswamy,
Halappa S/o Tayi
Malamma, Malamma
W/o Kenjadiyappa
116/5

Total|| 0.2424|| |

[F.No. 3278/3A/3D]
SHAIKH AMINKHAN, Director
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